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IN THE HIGH COURT OF JUD 

IN THE CENP2AL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 
AT HYDEA31-D 	 'I 

tkA DAY THE 	 DAY OF 
ONE THOUSAND NINE HUNDRED AND EIGHTY SEVEN 

PRESEFYT 

THE HON'BLE MR.B.N.JAYA SIMHA VIC-CHAIth4]uq 
AND 

THE HON'BL,E MR.D.SURYA flAO MEMER. 

ORIGIIaL APPLICATION NO. a
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RESPOrflENPS. 

Application unaer Section 19 of the Adm±1stra€jve 
Tribunals Act, 1985, praying that in the circumtances stated 
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ORWOINAL APPLICATION NO. 

( WDSS 1W THE TRI9JPLL) 

The applicant in this application has prayed 

for issue of directions to the apointinq authorities, 

viz.the Collector,Central Excise, Hyderabad-500 001 

to consider the case of the apolicant for the vacancy 

of Sepo 
(group-0) without the medium of the Employ-

ment Exchange, that is, the applicant claims that he 

is entitled to be considered for the said vacancy irrr3s-

pective of whether he is sponsored by the Employment 

Exchange or not. 	 His claim is that, he is entitled 

to be considered Poremployment. on the basis!  of the 

application made by him direct to the respordents in 

response to their Notification No.: CII/31/23/86, 

dated 18-11-1966 . The main contention of the appli-

cant is that limiting the ie of consideration only to 

the candidates sponsored by the Employment Exchange. 

inor±ng the candidates who had applied dirct to the 

respondents will be violative of Rrtick s 14 and 15 of 

the Constitution of India. 

2. 	By way or interim direction dated 29-1-1967, 

thisflribur;al had dir?cted the respondents to consider' 

the caso of the aoplicent for the said post alongiith •s. 

the candidates sponsored by the Employment Exchance 

subject however to the cord ition that the app1icnts 

fulfil the rules reoarding qualifications, fitness etc. 

and if their applications had b.een received by the 

authorities. 

contd. .2 



3. 	We have already considered Nvthe contentions 

raised br.tteapJ.Ataetin our Order dated 20th ['lay, 

1927 infl.A.No.13/86 and batch cases. The applicants 

in those applications 
als+rayed  for a relief similar 

to that is prayed in this application. For the reasons 

given by us in our Order dated 20th May, 1987 in the 

above batch cases, we disrniss1 	d 	aoollcation/. 

There will be no order as to costs. 

(c. 	JA YAthfHA) 	 (o.suRv RAD) 

Vice-Chairman 	 Piember(Judl.) 

9th June, 1987 
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